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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL EENCH JEW
: mm-n.

OeAdNOL406 Of 1988 , Date. off-l‘zeq-isioné' 5.7+1993.

PuN.Sehgal & OtherS.eeseecesssossas Petitioners,

Versus

Union of India & others sscccesce. .Resmndenﬁs.

Presents Shri Ashish Kalia-counsel for the petitioners..
" Shri K.C.Mittal,counsel for the respondents,
CORMM:
Hon'ble Mr,Justice VeS.Malimath, Chairman.
Hon'ble Mr.S.R.Adige ,nember (a)
JUDQENT |
(By Hon'ble Mr.Justice V.S.Malimath,Chaiman)

The four petiﬁioners 1n this case started their
career as ‘I;.owe: Division Clerkk in the Ministry of
Human Resources Development, De‘parunem;. of Education.;v
In: due course, Athey were promoted as Grade 1II or
Grade D Stenographer' between 1969 and 1972, They
wére subsequéntly promoted ‘on adhoc basis as Grade C
Stenographer between 1971 and 1978 In due course, they
were given temporary appointment against long te:m
vacancies between 1979 and 1982, The prayer of the
petitioners in. this application is for a diie.ction .
to reqularise the service as Stenographer Grade III/C

- with effect fm the date from which they were original

appointéi to that cadré on adhoc basis

2,  In the reply filed relevant information has

been correctly furnished, So far as four petitioners

-+ are conoerned, they were appointed on adhoc basis as

Grade C Stenographers on 29,10.74, 57475, ‘1541071 an
545.78 respectively. They were further appointed on a
temporary long tem basis on 2.2.79, 19.7.80, 232480
and 23.‘2.80'respectively. The only contention of the
petitioners is that they hav-e - functioned as

\4/ Stenographer Grade C for several years and they should
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be 're‘gql_.ar_j.seg as. "St{efnog:apher‘ Grade C with effect from
. the date of their original appointment on adhoec basis.
The original application was filed in the year 1988,
| It cannot be sald that the petitiocners were functioning
- as Stenographer Grade C for a w long period
"~ Justifying the invoking‘ of any equitable principle:
in their favour. What was,however, highlighted by Shri
Mittalneamed couns-.l appearing for the respondents is
that no xelief ‘can be granted to the petitioners on
the facts of the case quite, contrary to the express
statutory movisions which regulate not only regular
profuotions but temporary appointment on long temm
basis aa&adhoc appo:.nment to the cadre in question,
Rale 12 of the Central Secxetarlat Stenographers Service
lees. 1969, which came into force on 148.69, provides

. that "(1) Substantive vacancies in Grade C of the service
in~ any cadre shall be""fil'led" by the substantive
a}ppointments of persons included in the Select

List-for-the-Grade in that cadre such appointments
being made-in the order of seniority in the Select

"List ‘eéxcept when for reasons to be recorded in
writing -a-person-is not considered fit for such

- appointment :I.n his turn," .

n : | : It further provides that"(Z) Temporary vacancies in
. Grade C of the service in any cadre shall be f::.lled by
the appointment of persons included in the Sleect List
for the Grade in that cadre, Any vacancies remainix;g .
unfilled thereafter shall be filled by temporary ~
proxhotion on the basis ¢ seniority, subject to the
xejection of the un'fit of officers of Grade D of the
service in that cadre who have rerdered not less than
' five years approved service in the Grade and are within
the raﬁgé of seniority. Such promotions shall be
terminated when persons included in the Select List
Wffor Grade C becnme available to fill the vacancies:“f,
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3. Rale 13 speaks. of ai:po:i.ntmenﬁ on a dhoe basis

to CGrade ﬂc,,an_d;.oth@r, .Gra_d;e__s in"/éaituation when regular
appointment and also temporary appointment according
to Ru1e12 is not possible, It is thus clear that the
entire scheme :egardipg adhoc appointment, tempoary
appaigtmnt and regular appointment on substaﬁtive

basis is covered by the express statutory mrovisions,
~ T -
Theiyt cdadm stipulateg:- thef:-conditions when an appointment

can be made substantive].y. on temporary basis and also
on adhoc basis, The petitione rs cannot call upon us
to issue a direction regarding regularisation of their
se::vices quite contrary to the statutory provisions

re ferred to above. S e

4. . From the material placed before ‘us_, we are
satisfied that all the petitioners were appointed purely
on adhoci; basis under Rule 13 and they were later on-
appointed wnder ?ule 12(2) 1n. the tempoary vacancies
in Grade C. No substantive 'appo:lnu-nent.can be mader‘
in respect of temporary vacancies. Substantive vacancies
are required to be filled up according to Rule 12(1)
on the basis 'of Select I;ist prepared for the purpose,
It is nobody 's case that the petitioners® names were
included in any Sélect list pxéparéd for the purpose
of making substantive appointaaent to Grade C, We/tﬁerefor
no hestitation in holding that the pet:l.t:l.one rs have not
laid any foundation for their claim for reqular
| appointment as 5tenograp1‘aer C with effect from the date
. on vhich they were originally appointed on. adhoc basis.
We,therefore, see no good ground to interfere. S
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Application fails. No costsd
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(S R DIé) : _ (V-S.ﬂALMATH)

'.MEMH«:R(A) , ‘ . CHAIRMAN,
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